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ORUE 

O.Puxkaysstha, J.I'P, 

in this application, the applicant has sought for a 

direction upon the respondents for fixation of his pay meant 

for R.R,Coak g.e.f. 1.7,1967 and for 'granting the benefit 

of the scale of R.R.Cook in terms of the scale of pay already I 

settled. 	 - 

2. 	According to the applicant# he made representation to 

the authorities on 14.12.1968 (ann.xLre '0' to the application). 

stating that he had been working as R.M.Cooke ftalnsgar (DR 

Sec.) since 1367o yet his designatic* has been. ahoi as Plea 

Cck and consequently, his pay fiat1on has not been dons 

according to his Original d.signation.ifl support of his 

statement, the applicant has unclosed one certificate issu.d 

by an Officer of the South..Eastsrn Railway (annaxure '' to tte 

application), where it has been mentiond that the applicant 

was working as RA.Cooko flainagar. $.D.R.Sas.. In the scale 

of .00.ii50/. with basic pay of b.1130/—. The applicant has  

also relied on the seniOrity Xit# a copy of which has been 



S 

1 
-.s• 2 .. 

annexed at annexure 0 8' to! the application, Inthe  a1sJ 

seniority list whlch is ot op tg. O.patmant In ID* Unit, 

Adra Division, and which has been mtion.d as on 31.12.19849 tI 

applicant has been designated as R..Cqk in the pay scale of 

.210—fl0/.. The applicanthas •lo £.rred In his application 

that he should bsvs been given the pay scale of mi.1800.i2400/. 

which i. of R.R.Ccxk but he has Ieon'igivsn a iow.r scale' of 

pay, 

3. 	It is found that the' respondents disposed or the 

Sppesl 	of the applicant which he made on  1002.1986 

by passing an order on 9/13.1.189 (an.xure '' to the 

application), holding that the contenti of the appeal dated 

14,12,12 made by the applicant for fixation of his pay as 

R.R.Cook has been examined by the cotent authority, and it 

has been found that In the'10 Railway, there is no such post 

as ft. R. Cook, iotavep his pay has been correctly ?ixSd In the 

post Of Mesa Cock. Thereafter, the applicant made further 

representation, to the authorities but he did not get any rails 

and than he has approached this TrIbun*l by  filing this 

application for grant d the relief's as stated áove. 

b 	 The respondents have tiled a rly denying  the olaim of 

the applicant. The respondents state that the applicant was 

never appointed as R.R.Cooko as claimed by himo but was appoint 

as flees Conk in the scale of .75-110/.I ,e.f. 1.7.1967. They 

have stated that there is no scale of .1$00..2400/. prescribed 

for RR Cook/Flees Ck and,theretore. question of non.spayment 

4th, said scale does not aria.. It has also been stated by 

the respondents that by theordu, dated 9/13.1.1929# the appli. 

cant has been informed thathis pay has been correctly fixed. 
V 	

, 	Hvice this application 1a tevoid of merit and liable to be 

dismissed, 
V 	 5. 	ip have heard the ldcouns.l app

'

earing for both sido, 

we have also gone through the appliaartlon alonguith the annixur. 

as 8180 the r1y. 

6. 	It is found from annexure 'A' to the application that 

the applicant was appointsdjin the post of Ccbk with a pay scale 
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or ib.?5.11O/.. This appointm&it letter is dated 1.7.167, 

It is fouid from the Indian flailijay £tl•iehm.nt Manual, 

Vol.1 (r.vig.d edition)., 12', that tti.re  has been a most of 

Assistant Cook and Sr.Cook only at paragraph 134, as amended. 

iti5 found Prom the Estab lish ment Serial W 09 246169 dated 

25.1O.1989 at page 16 of the application that the post of 

Cook has been classified se Assistant Cooks in the scale 

Of 6.800-1150/-, Cooks in the scale of.!5O.l5OO/. Sr.Cook, 

J6 the scale or .i'4)O..1Oo/.. and H sac/ Pster Cookei the 

scale of.132O2O4U/.. 	Itha8 also bien muntici,sd in the 

said notification that the initial recruitment will be made 

by the authorities In the cadr, or Aeigtant Cook and the 

post of Cook will he treated as a selection post. We find 

that the applicant has b son appointed as a Cook and not as 

Muss Cook a icr the appointment letter dated 1.7.167 (annaxur. 

'A' to the application) and subsequently in the seniority 

list at •flfl.Ut 1 89  has been 
I 
shownas fl..COdc in the 

scale Of .210..270/., but the respcndent.authoritiu i1kiil& 

disposing his appeal vide ths order.  dated /13.1.1e (*flfl$xtDs 

'G' to the application), have mentioned that there is no post 

of .I.Cook In the I.0.fl$i1ay. Rut we find there is a post 

or ft.R.Cook even before 1984. It is found from the letter 

wrLttin by the Sr.Divi5iona'l q.eratlngSup.1ntend,nt, Adra, 

tLd is dated 26.12.986 (anflexur. • I' to thi application), 

that th. said officer wanted to know tt. delay in sending the 

U.T, Claim bill In respect of th. applicant dating back to 

1962-94 In the post of R.R.Cook. If the applicant has actually 

diechared the duties and rsponsibilitis. of the post of 

.R.Cooks there is no justilcation on ths.part of the 

re.pcnd.nt.authoritjee to deny him the scale of pay of Rf1.CODk a  

Howevers it is not clear whthsr the applicant has been 

diediarging the duties of t.I!.Cczk In the department though 

it is f'otrd from the duty roster that the applicant has been 

per?oraingthe duties of R.Mi.Cooko as .bodjSd In annexur.F 

to the application. Therefore, there is reasonable grievance 

on the part of the applicant regarding performance of his 
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duties In the •ale of pay. as claim by him In the appliceti 

In vIew of the aforesaid circurstancss, we think this is a fit 

cass forgiving a direction to the repondsn'ts to consIder the 

grievances of the applicQnt and diepoo of his rrasnttinb 

7. 	We accordingly dispose of thisapplicatIon by direct[ng 

the respondentss especiallr the r.spcdent no.4. the Qivisiona 

Railway Personnel 1!*fla!$t,i 5.E_flail.a)L Adrst to diapose of 

the representation of th. applicant, Ifter cOnsidsin it airs 

treating this application as  a part of his representation, by 

passing a reasoned and epeking order, within ap.xiod of two 

months from the dats or conmunication of this order and comsjn 

cat, the some to the applicant within a week thereafter. The 

applicant is given the libirty to app oadh this Tribunal if 

• he is agri.vsd by the. dicsion of the respondents. 

6. lhls O.A. stands disposed of wi 	the above cbaervationa, 

No order is passed as to coati. 

(G.S.Fing.) 
*dmijmjstratjv. Punier 

(O.Purkayasth1 
JUdicil Piniet 
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